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(The High Court of Assam, Nagaland, Mizoram and Arunachal Pradesh)

Er:,ents organized dwtrtg
Aprtl 20 1 8 to kptemben 2O 1 8

+ Zo\al Level Conference on Effective Implementation on Child
Protection [-aws at Dbrugarh on 7h April, 2018

o e{ourts Awareness Camp at Nalbari on 76 April, 2018
+ Orientation Programme for Newly Appoirted Members of Foreigners

Tribunal, Assam on 21" April, 2018
c Zonal Level Conference on Effective Implementation on Child

Protection laws at NIT, Silchar on 28'h April, 2018
6 e4ourts Awareness Programme at Lakhimpur on 56 May,2018
4 East Zone-II Regional Conference on Enhancing Excellence of the

Judicial Institutions: Challenges & Opportunities at Guwahati on 126
& 13e May, 2018

a lrgal Services Camp in Cachar District on 8s & 96 June, 2018
+ Foundation Stone Laying Ceremony of the New Judicial Court

Building Kamrup, Amingaon on 20s June, 2018
+ Trainint Protramme for Assistant Government Pleaders of Forei8ners

Tribunal at Guwahati on 23'a ,une, 2018
+ Conference on the Role of DDOs of District Judiciary, Assam and the

Staff of Subordinate Courts & Skill Development Programme for the
Staff of Subordinate Courts at Jorhat on 28d & 29'h July, 2018

+ Fourth Rourd Regional Consultation on fuvenile Justice at Guwahati
on 4& Au8ust,2018

o Conference on the Role of DDOs of District Judiciary, Assam ard the
Staff of Subordinate Courts & Skill Development Programme for the
Staff of Subordinate Courts at LakhiErpur on 1.ls & l2s August, 2018

+ Laying of Foundation Stone of High Court Building, Arunachal
Pradesh on 12'h Autust,20'18

o lndependence Day Celebration at Gauhati High Court on 15s August,
2018

+ Zo al Seminar on Legal Services to Victims of Drug Abuse and
Eradication of Drut Menace at Aizawl on 17h August, 2018

4 Inauturation of Chief Judicial Magistrate Building at Kokrajhar on
23d August, 2018

c Launching of the book titled "Gauhati High Court : History &
Heritage" at Gauhati High Court Premis€s on 25th August. 2018

o Legal Services CamP at Kokraihar on 26th August,2018
+ l,egal Services Camp at Morigaon on 2'd September,2018
4 Faiewell to Justice Ajit Singh, Chief Justice, Gauhati High Court, on

5'i September, 2018

Tditor syeafrs
It was h t}re month of September, 2009,

when the first issue of ATMAN was pub-
lished with Hon'ble fustice Hrishikesh Roy,

the then fudge of this High Court, as the
Editor. After Justice Roy, who eventually
assumed the charge oI the Chief Justice of
High Court of Kerala, was transferred to
the HiBh Court of Kerala as a Judge,lustice Ajit Singh, the 

I

then Chief Justice of this Hith Court, bestowed the 
I

resporuibility upon me to serve as the Editor of ATMAN. 
I

I deem it a treat honour and privilege to have been 
I

entflrsted with this task. 
I

In his first editorial, Justice Roy had mcapsulated the 
I

purpose, for which ATMAN was conceived, in the 
I

following words: 
I

"ATMAN will mirror the activities of High Court I

and is expected to be the vehicle of information on 
I

the administration of justice by the Gauhati High 
I

Court." 
I

He was very passionate about ATMAN and during his 
I

Lordship's stewardship for the last nine years, ATMAN 
I

has impeccably chronicled the activities and events of this 
I

temple of iustice and the echoes and resonance of North- 
|

eastem region find place in it in ample measue. Because 
I

of his keen eye for meticllous details, ATMAN has grown 
I

into a very highq"ufity newsletter. 
I

I shall strive to nurture the rich legacy left behind by 
I

Justice Roy and shall make every endeavour to ensure that 
I

the high standard that his Lordship had set is maintained 
I

and that ATMAN continues to flourish 
I

- Justlcc AruP f,umar GodErml I
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FromL-R: Justice Mar@jt Bhugan, Justice Mano.sh Hon'ble Judges wilh the stakehouers
Rati(rtl Porhok Dr. 'I'Jshar Rore ard Ved Pr(rkash

Ga anontl@da.is

The High Court Committee on Juvenile Justice, Gauhati High Court, in
partnership with State Child Protection Societ5r, Department of Social Welfare,
Government of Assam, and UNICEF, Office for Assam, in collaboration with Dis-
trict Administration, organized a Tnnal lwel Conference on Effective Implemen-
tation on Child Protection [,aws on 7e April, 2O18, at Dibrugarh. JusUce Manash
Ranjan Pathak, Jusuce Manojit Bhuyan, Judges, Gauhati High Court, Dr. Tushar
Rane, Chief of Field Ofnce, UNICEF, Assam, and Ved Prakash Gautam, Child
Protection Specialist, UNICEF, Assam, attended the programme.

Jl./stice Ujjol Bhagan inaugwonng tle At,otetr€,ss
Carnp on elourts *rui(f,,s al Ndbari in presenre oJ

&.tsttce KolAon Ro.i S,.,rontt

Resource Wrsons i,,xIorting to'Louledge on e-seruices

Gauhati Hig[ Court organized an Awareness Camp on e-Courts Services
on 7e April, 2O18, at the Court complex of District and Sessions Judge, Nalbari.
Justice Ujjal Bhuyan, Judge and Chairperson, ICT Committee, Gauhati High
Court, inaugurated the programme, in august presence of Justice Kalyan Rai
Surana, Judge, Gauhati Higfr Court. The visitors to the camp were made aware
of effective use of different services available under the Phase-ll of the e-Courts
project.

2t

e-Courts Awareness Camp at Nalbari on 7th April, 2Ol8

7.orral Level Conference on Effective Implementatlon on Child
Protection Laws at Dibrugarh on 7th April, 2Ol8
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Orientation Programme for Newly Appointed Members of
Foreigners Tribunal, Assern at Guwahati on 2l"t April, 2Ol8

{EW"Y POINTEDr0lolir('lloll
A5SA {IRIBUNATSfortrGNER',S

Flom L-R: Smti L. S. Cfirrngs(Irl J6tice Ujjal Ju.sti.e B. K- Shonta Jomvr Judge, C,auhoti HUh
Bh gan" Ju.stice Biplab irr/J,I.ar Shanto ard Shri R. Court addressw the nel/'u @ppointed fl]Pml]P.rs oJ

M. Sl,q,h on the d4.ls Foreigners Ttibunof

The Political (B) Department, Government of Assam, in collaboration with
Judicial Academy, Assam, organized an Orientation Programme for Newly

Appointed Members of Foreigners Tribunal, Assam on 2l"t April, 2O18, at
AdministraUve Staff College, Ktranapara, Guwahati. The programme was attended

by Justice Biplab Kumar Sharma, former Judge, Gauhati High Court, Justice
Ujjal Bhuyan, Judge, Gauhati High Court, Shri R. M. Singh, Director General of
Police (Border), Assam, Smti. L. S. Changsan, Principal Secretary, Home &
Political Department, Assam.

J6tice MorwJx Bl?uJ.gan, Judge. Aafiati Hi-qh
Caurt. speakttg on the oErasion

PROGRA'fiE

FOR€IGNEI'S rtt'Ult L5. 
^5!roxlt:x'i,l',l.
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Zotal Level Conference on Effectlve Implementation on Child
Protection Laws at Silchar on 28th April, 2Ol8
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Ju.stiLe Rutni Kurtulri Phukon- Judge, G(lfiati HUh
Crurt- addressing the gtatherw

High Court Committee on Juvenile Justice, Gauhati High Court, in
partnership with State Child Protection Society, Department of Social Welfare,

Government of Assam, and UMCEF, Office for Assam, in collaboration with District
Administration, Cachar, organized a Zolral Level Conference on Effective
Implementation of Child Protection [.aws in Assam at NIT Silchar on 28e April,

:

I

i

l
E

YIry l



;

A view oJ tlv it\teractitE session

2O18. Justice Manojit Bhuyan, Justice Rumi Kumari Phukan, Judges, Gauhati
High Court, Sri S. S. Meenakshi Sundaram, Secretar1r to Government of Assam,
Social Welfare Departrnent, Ved Prakash Gautam, Child Frotection Specialist,
UMCEF, Assam, Sri Surendra Kumar, IGP, CID, Assam. attended the progranrme

as resource persons. Threadbare discussions on Child Protection Laws took place

during the programme. An interactive session was also held on the occasion
where t.lle resource persons answered various queries posed by the stakeholders
on Juvenile Justice and Implementation of the Child ProtecUon Laws.

e-Courts Awareness Programme at Lakhimpur on 5s May, 2Ol8

I
Jl.]lstif€ Ujjol BhtAan speoking onthe @casion Jusfice ProsantaKunor Dekodelbering hts speech

In order to create awareness among the common folk and other stakeholders
on e-Courts services, the Gauhati High Court organized an e-Courts Awareness
Camp on 5e May, 2O18, at Lakhimpur. Justice UlJal Bhuyan, Judge, and
Chairperson, ICT Committee, Gauhati High Court, Justice Prasanta Kumar Deka,

Judge, GauhaU High Court, M. A. Choudhury, District and Sessions Judge,
Lakhimpur and Mr. D. Cohain Boruah, President, takhimpur District Bar
Association attended the inaugural programme held at the court complex of
District and Sessions Judge, Lakhimpur. The digSritaries spoke on various aspects

of e-courts and explained how access of the common people to e-courts services

will turn tl.e justice delivery system into a transparent, eflicient and Ume saving
mechanism.
4l Page
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East Zone-If Regional Confereace on Enhancing Excellence of
the Judicial Institutlons: Challenges & Opportunities

at Guwahati on 126 & lSth May, 2Ol8

F-rom L-R: JttstiGe G. Ragfurarra D'vector, No,tiorlal
Judicial Acqdem!. Justhe Dipr*ar Dafto- Judge.

Coklrtta Highcotrt, Justice Rt-url@ PaL Jomer
Judge, Supreme Court oJ lndia- Jtsttce Kwrert

Josepll Judge, SLereme Courl oJ India o,nd JEtice
Jognulgo BogchL Judqe. Colcutta HUh Court

Justire G- Ragtu]j.a,n (Retd), Director,
NononolJudiciol AcadenA. sp€okitlg on the or(josion

Gauhati High Court, in collaboration with National Judicial Academy &
Judicial Academy, Assam, organized the East Tnrre-ll Regional Conference on

Enhancing Excellence of the Judicial Institutions: Challenges and Opportunities
on l2s & 13e May, 2018, at Assam Administrative Stalf College, Khanapara,

Guwahati. Justice Kurian Joseph, Judge, Justice Ruma Pal, Former Judge,
Supreme Court of India, Justice G. Raghuram, Director, National Judicial
Academy, attended the conference along with Justice Ajit Singh, Chief Justice,
Gauhati High Court, and other Judges of Gauhati High Court. A host of Judges

and Judicial Officers from all the Norttr-Eastern States and West Bengal also

took part in the programme. During the two-day conference, in-depth discussions
on enhancing excellence of the judicial institutons took place. The speakers of
the two-day conference were Justice Hrishikesh Roy, Justice Manojit Bhuyan

Hon'ble Judges duriJtg tle conlere^ce J.tsttce Hri.shjkesh RotJ speakirq on "High Colut
ottd District Judiciary: Building SAnergies"
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and Justice Achintya Malla BuJor Barua, Judges, Gauhati High Court, JusUce

Dipankar Datta, Justice Sanjib Bane{ee and Justice Joymalya Bagchi, Judges,

Calcutta High Court, Justice N. Kotiswar Singh, Acting Chief Justice, High Court
of Manipur, Justice Sanjiv Sachdeva, Judge, Delhi High Court and Justice
Subhasish Talapatra, Judge, Tripura High Court. The sessions held in the
conference were chaired by Justice Ruma Pal, Justice Kurian Joseph and Justice
S. Muralidhar, Judge, Delhi High Court. During the conference, the speakers
spoke on the following topics:

F 'Constitutional Vision of India'.

F 'Access to Justice: Information and Communication Technologl
in Courts'

> 'High Court and District Judiciary: Building Synergies'

) 'Access to Justice: Court and Case Management'

) 'Elements of Judicial Behaviour: Ethics, Neutrality and
Professionalism'

) 'Social Context Judging is a Controlling Element in Statutory
Interpretation and Excercise of DiscreUon'

Judges. Resowce Persons and Judicial O.lItcers ln the conJerence

Justie requircs tat to ltu)Jw a nstituted Aulhattg tlere be gfi:en tlnt respct
and. odiene uhich E its dte : tlut tle lotls ushich ore mode stnll b in wisr andonnifu
totlhthe a nwangd; ond.thof" os amofter o;f ctnrscienre allmen slallrender Mience
to thes.lanr.s.
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FYom L-R: Justice AjA Singh- Jl6tice Rorljan Gqoi
and otlwrs in the Legal &ruices Canp at Centroj

JoL Cocho, on th JutTe

The District Legal Services Authority (DISA) of Cachar organized l€gal
Services Camps on 8e & 9e June, 2018, at Central Jail premises, Cachar and
Netaji Subhash Mancha, Assam Universit5r Campus, Silchar respectively. JusUce
Ranjan Gogoi, Judge, Supreme Court of India (As His Lordship then was), JusUce
Ajit Singh, Chief Jusilce, Gauhati High Court, Justice Arup Kumar Goswami,
and Justice Suman Shyam, Judges, Gauhati High Court, were present on the
occasion. Due to lack of knowledge, many people are deprived of their legal

rights and through such camps, DISA, in collaboration with the Govemment of
Assam, is trying to create awareness among public about various Government
schemes. About 4,0O0 people attended the programme. Various Departments of
Government of Assam took part in the Camp and installed stalls to highlight
various schemes to create public awareness.

Justice AjA Silgh- ChieJ Ju.stice. Go\!]latt High Cautt. Ju.stice Arup Klunar CosrDami and Jl-tstl4e Ujial
BhuAo,ru Judges, Go:ul1d.ti High Cottrt, tbhting the cerenoniai lomp

On 2Oe June, 2O18, the Foundation Stone of the New Judicial Court
Building, Kamrup, Amingaon, was laid by Justice Ajit Singh, Chief Justice,
Gauhati High Court, in presence of Justice Arup Kumar Goswami, Judge in-
charge, Administration Department, Gauhati High Court, and Justice UjaI
7l Page

Gouelli.ment *tl€j,nes on display to create pubtic
auareness intle coJnp ot Cerhar on g\ JwE

Foundation Stone l.a5nng Ceremony of the New Judicial Court
Building, Kammp, Amingaon on 20th June, 2Ol8

u$$u
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Legal Services Camps in Cachar District
on 8th & 9th June, 2Ol8
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Admini.s tr atlDn De patune nt" C'dtn?.,.ti H\qh C.awt"
speakw onthe @co.slon

Shri Akhlor Flln Ali Bor6L District & Sessbns
Judge, Kamq, Amingoon speoking ontle @cosion

Bhuyan, Portfolio Judge of I(amrrp, Amingaon. Justice Rumi Kumari Phukan,
Justice Ajit Borthakur, Judges, Gauhati High Court, Shri Akhtar Fun Ali Bora,
District & Sessions Judge, Kamrup, Amingaon, along with a host of Judicial
Officers, attended tJle programme.

Ju.stice Ajit SlJrgh and Justire Arup Kumor GostDoni
u{urling the plaqtE Jbnl<ed bA Justtce Ujjal

Bluwl

Justice Brqjendro Pra.sod Katakeg, Jomer Judge,
C'g,l.,1,,ti High Court" spoking on the txcasio'l.

The Political (B) Department,
Government of Assam, in collaboration
with Judicial Academy, Assam,

8l Page

J$tice AjX Singh. ChieJJustbe, G.@n@ti High
Cou.rt, delberltg hi.s swech

organized a Training Programme for
Assistant Government Pleaders of
Foreigners Tribunal, Assam, on 23'd

June at Assam Administrative Staff
College, Ktranapara, Guwahati. Justice
UlJal Bhuyan, Judge, Gauhati High
Court, Justice Brajendra Prasad
Katakey, former Judge, Gauhafi High
Court, Shri Bhaskar Jyoti Mahanta,
Additional Director General of Police
(Border) -cum- Director, Fire and
Emergency Services, Assam, attended
the programme as resource persons
and spoke on the occasion.

Training Programme for Assistant Government Pleaders of
Foreigners Tribunal at Guwahati on 23d June, 2Ol8

.^
ts{>{_

aret

EF FI
;J:i

tI i

-/

I
I

I
1 \

2
I

7

-.4

V-

€

/a
I
ru

1

-f

.t



Conference on the Role of DDOs of District Judtciary, Asscrn
and Skill Development Programme for the Staff of Subordinate

Courts at Jorhat on 286 & 29th July, 2Ol8
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ShriVinod KtuIiln Chgtidok. A vieu oJthe intero.tiue session
Dtstri.t and Sessrlon-s Judge, JorhaL with oth.er

dignitories

Judicial Academy, Assam, in association with Jorhat District Judiciary,
organized a Conference on Role of Drawal and Disbursing Officers of District
Judiciary, Assam, and the Stalf of Subordinate Courts and Skill Development
Programme for the Staff of Subordinate Courts, Upper Assam-II (Jorhat &
Golaghat) on 28e & 29fr July, 2018 at the Conference Hall, Office of the Deputy
Commissioner, Jorhat. Shri Vinod Kumar Chandak, District and Sessions Judge,
Jorhat with other dignitaries attended the programme.

Fourth Round Regional Consultatlon on Juvenile Justlce
at Guwahatl on 4th August, 2Ol8
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The Fourth Round Regional Consultation of North Eastern States and
Sikkim on Effective Implementation of Juvenile Justice (Care and Protection of
Children) Act, 2O15- Focus on Status of Integrated Child Protection Services,
was held at Administrative StaffCollege, Guwahati, on 4GAugust. 2O18. Supreme
Court Juvenile Justice Committee and Gauhati High Court Juvenile Justice
Committee organized the programme, in collaboration with State Child Protection
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Ju.sti.e Modon B- l-ol{i/r, Judge, Supreme CoLd of J6ltce Deepak Gupta- Judge. Supreme Cou,t oJ
lndio- delbEring his spech Ind.ia addressw the gofierilq
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Jlrstice Ajit Singlr. ChieJJustice, Goj/.ll@,ti High Cowt"
odrlress tng te gdle ring

Jltstice Arup Kunlor Goswrl/rli- Judge, Ga ].o,ti HUh
Cowt, deliuerhg tlv uebome oddress

Society (SCPS) Assam, Social Welfare Department, Government of Assam,

Supported by UNICEF.

Justice Madan B. Lokur, Judge, Supreme Court of India, Justice Deepak
Gupta, Judge, Supreme Court of India, Justice Ajit Singh, Chief Justice, Gauhati
High Court, Justice Meenakshi Madan Rai, Acting Chief Justice, High Court of
Sikkim, Justice Arup Kumar Goswami, Judge, Gauhati High Court, Justice N.

Kotiswar Singh, Judge, High Court of Manipur, Justice Manash Ranjan Pathak,
Judge, Gauhati High Court, Ms. Stuti Kacker, Chaiperson, National Commission
for Protection of Child Rights, Shri Jishnu Bama, Additional Chief Secretary,
Department of Social Welfare, Government of Assam, Shri Aguilar Javier, Chief
of Child Protection, Dr. Tushar Rane, Chief of Field Office, UNICEF with other
dignitaries and distinguished persons, attended the programme.

Justite Maru$hRorlian Pofhelc Judge otd Membr,
JuDenile Justice Cotruniltee, C'ouhatt HUh Corot,

proposing wte oJtlwrks

Judges uilh ouer di.stwuEhed persons in the
ptoqunfie

ln malters oJ tnnh andjustice, tlere is ra di;fference behteen lnrge and smoll
problems, Jor isstes concernttg tte treotuent oJ people ore oll the same.

- AlM. Eirl.steira
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Shri N. M Bora- Jomer Ditector, Accoutts at1d. A section oJwnicipants
Treaswies, Gouemnent oJ Assom swokitg on the

oocu-si.on

The Judicial Academy, Assam, in association with I-akhimpur District
Judiciary, organized a Conference on Role of Drawal and Disbursing Officers of
District Judiciary, Assam and the Staff of Subordinate Courts & Skill
Development Programme for the Stalf of Subordinate Courts, North Assam
(Dhemaji & I-akhimpur) on llft & l2m August, 2018 at I-akhimpur. Judicial
oflicers and stalf of the district judiciary took part in the programme.
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ShriPemn Kharuiw ChiEfMinister. Atu tacl,@j Dignitories on tle d,.is
Prodesl,]. lighttlg thc cerenaniol lttnp

Arunachal Pradesh Chief Minister Shri Pema Ktrandu laid the foundation
stone of the new Higfr Court Building of Arunachal Pradesh at Naharlagun, on
l2s August, 2OI8. Justice Ajit Singh, Chief Justice, Gauhati High Court, Chowna
Mein, Deputy Chief Minister, Arunachal Pradesh, Tumke Bagra, Deputy Speaker,
State Assembly, Arunachal Pradesh, a host ofJudges of the Gauhati High Court
and other judicial officers, along with other dignitaries, were present on the
occasion. Speaking on the occasion, Shri Khandu expressed hope that thejustice
delivery system would be strengf,hened with the coming up of the new high
court building. He also lauded the efforts of Chief Justice of Gauhati High Court
in strengthening the justice delivery system in Arunachal Pradesh.

11 I Paqe

Conference on the Role of DDOs of District Judiciar5r, Assarn
and Skill Development Programme for the Staff of Subordinate

Courts, North Asserrr on llth & l2th August, 2Ol8
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Layrng of Foundation Stone of High Court Building, Arunachal
Pradesh on 12th August, 2O18
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ChieJJustice AjX Singh receiDw Guard oJ Honour
Jrom the SecuritV Persoru]€l oJcaulvti High Coun

ChieJ Ju.sfjr]e Ajir Si/!gh hoisting tle JW or ChieJ
Jlf,stice's Bu.ngalow

Po.ra.d.e taken olt on the @casion

Glimpses oJ cttlhtrol prograrnne during 7Zd Independence Do.g ceLebration

Like every year, 72"d Independence Day was celebrated in the Gauhati

High Court on 15fr August, 2018, with much pomp and gaiety. The audience

was completely enthralled by tJre impressive parade taken out by the NCC Cadets,

along with Security Personnel, and the captivating cultural programmes performed

on the occasion. A one-act play performed on the occasion left the audience

spell-bound. GifLs were also distributed among the children on the occasion.

121 Page

Independence Day Celebration at Gauhati High Court
on 15th Augiust, 2Ol8
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Jl,rstice UJJoi Bhugon Judge. Gart@ti HUh Cowt,
wgw t v Ms,Ls,A to stort lzgol Canwigns tDXh

stttdents to tackle drug menaae

Jl6tice Michoel Tathot|kfuno- Judge, G:ar/D.a.tt HUh
Court sp€(/.king on the @tasion

Inaugwotion oJ tle rollA Students prt'tcwting in the rallA

Mizoram State Irgal Services Authority (MSLSA), in collaboration with
Govemment Mizoram l^aw College, Aizawl, organized a seminar on 'l,ego1*ruices
to yictirns oJ Drug Abuse ond Erodiration oJ Drug Mennce" in the auditorium of
Government Mizoram Law College, Aizawl on l7a August, 2018. Shri t^alsawta,
Minister, taw and Judicial Department, Governrnent of MDoram, inaugurated
the seminar. Shri Vanlalenmawia, the Member Secretaqr, MSISA, delivered the
welcome address. Justice Michael Zothankhuma, Judge, Gauhati High Court,
addressed the gathering and spoke about victims of drug abuse and related
issues in Mizoram. Member Secretaries of Arunachal Pradesh, Manipur, Tripura,
West Bengal, Delhi, Haryana and Punj ab State Irgal Services Authorities
attended the programme. Shri Alok Agarwal, Member Secretar5r, National Irgal
Services Authorifies (NALSA), Shri Sanjeev Sharma, Secretar5r to the Government

of Assam, Judicial Department, were also present in the seminar. A large number
of students and teachers also attended the progpamme.

A rally was also organized on 18fr August, 2018, at Mizoram t aw College'

Aizawl, on the theme "Eradication oJ Drug Menace" from Vanapa Hall to
Millennium Center in Aizawl'
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Zoral Seminar on LGgd Services to Victims of Drug Abuse and
Eradication of Drug Menace at Aizawl on lTth August, 2Of8
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Inauguration of Chief Judicial Magistrate Building
at Kokrajhar on 23'd Augiust, 2Ol8

Justice AchintAoMdlaBqior Barua- Judge, Gat@ti Aoieu oJtle inatgluofionprqronule
HUh Coutt Lightw the intugwd INW

The newly built Chief Judicial Magistrate Building at Kokrajhar was

inaugurated on 23d August, 2O18. Justice Achintya Malla Bujor Barua, Judge,

Gauhati High Court inaugurated the building in august presence of the other

dignitaries. The newly built CJM building will cater to the long-pending demands

of tl e people of Kokrajhar and the adjacent areas.

filittJI
D'tgnitaries reLeos@ the tuk'G(Iulld,ti High Colfi-

History ond. Heritage' on 25h Augt6t
ChieJ Minister oJ Assa,n turfurando, .&.nourol

The book, "C,auhati High Cotui : History & Heritage", was released on 25u
August, 2018, in the Gauhati High Court premises.

Written by Arup Kumar Dutta, the book is an endeavour to trace the
journey of the Gauhati High Court, since its inception in 1948 till date. It is an
attempt to highlight the diverse traditional jusUce delivery systems prevalent in
North-East India and to map their historical origin and development. The book
also records the rich legacy of the Gauhati High Court in rendering Justice to
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Launching of the book titled "Gauhatl High Court : History &
Heritagie" at Gauhati High Court prernlses on 25th August, 2O18
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&].stice Rarlam GqoL Judge. Supre'lr€ Cout oJ
Indto deliDertq his speech

Jrl.stice Abhog Morlotar gtpre, Judge, Supreme
CoLuT oJ Indio- deliDering his speech

Justice Hrishrkesh Rog. ChieJJustice. HUh Cotul oJi
Kerala- sryalcing on tle @co-sion

&Etice Shoro,d Aruind fuMz Judge, Supreme
C-aurt oJ lndio sp€aking on ttV (rccaston onju.dicif,.l

Ja.bd. oJ North-eostem Indi(

Ju.stice Arup Kurllor G:osl,(rmi" Judge, Golitati High
Cotvt, deliErirg his sp€ech

the needy. It contextualizes the important milestones of justice delivery system
in the North-eastem part of the Country.

Sri Sarbananda Sonowal, Chief Minister of Assam, graced ttre book release
programme as the Guest of Honour. Justice Ranjan Gogoi, Jus ce Sharad Arvind
Bobde, Justice Abhay Manohar Sapre, Judges, Supreme Court of India, JusUce

{iit Singh, Chief Justice, Gauhati High Court, Justice Hrishikesh Roy, Chief
Jusilce, High Court of Kerala, other situng Judges of the Gauhati High Court,
Justice Dr. M. K. Sharma, Justice Amitava Roy, former Judges, Supreme Court
of India, Shri Atul Chandra Buragohain, President, Gauhati High Court Bar
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Justice AJit Singh" ChieJJustice, Gauluti H\gh
Coun, speoking on the qcasion
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The wrxer oJ the b@k and tated.llterateu Arup Jtlstrr'e MonojitBhuAon, Judge, GauhatiHighcoLrt,
Kumar Duttadelh.prttg his spee& propslng tnte oJthat*s

Associauon, Shri Arup Kumar Dutta, author of the book, Dr. Sadhana Rout,

Director General, Publicauons Division, New Delhi, a host of other dignitaries,
Judicial Oflicers, Officers of the Governmnent of India and Govemment ofAssam,
and the leamed Members of the Bar attended the programme. The progpamme

was started with a Sarasu-rati Vandnna Justice Arup Kumar Goswami delivered
the welcome speech. Shri Sarbananda Sonowa-I, Justice Ranjan Gogoi, Justice
Sharad Arvind Bobde, Justice Abhay Manohar Sapre, Justice Ajit Singh, JusUce
Hrishikesh Roy, Shri Arup Kumar Dutta, Dr. Sadhana Rout and Shri Atul
Chandra Buragohain spoke on the occasion. The progpamme concluded with a
vote of thanks proposed by Justice Manojit Bhuyan.
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Legal Senrices Camp at Kokrajhar on 26th Augiust, 2Ol8
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Dign,,(rrif.s dwulg t -gol kruices Catnp Jlrstice Arup Kufit$ GosLDatni uith tte porticiPoltts

The Assam State kgal Seryices Authority in association with District
kgal Services Authority (DI,SA), Kokrajhar organized a trgat Services Camp on
26e August, 2O18, at Debargaon Model L. P. School premises, Kokrajhar. Justice
Arup Kumar Goswami and Justice Achintya Malla Bujor Barua, Judges, Gauhati
Higfr court, along with other officials, attended t]re camp. The objective of the
camp was to facilitate and help the people to get justice and the benefits of the
government schemes. About 5,oo0 people of Kokrajhar and the adjacent areas
attended the camp.
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Iegal Services Camp at Morigaon on 2od September, 2018

ArtifrciJrl linhs on dispw Jor creatw pltblic
ou)aueness

Justice Arup Kunltlr C,osr!@mi uisiting the stalls

A section oJthe gafhering

The Morigaon District Administration and District Legal Services
Authority, supported by Assam State trgal Services Authority, organized a Legal
Services Camp on 2"d September, 2O18, at Tarun Ram Phukan playground,
Morigaon. Through these camps, the trgal Services Authorities aim to ensure
that welfare schemes reach the intended beneficiaries. Justice Arup Kumar
Goswami and Justice Prasanta Kumar Deka, Judges, Gauhati High Court, were
present on the occasion. Around 3,OOO people attended the programme. A total
of l8 Departments of Government of Assam such as Social Welfare, Education,
Health & Family Welfare, Assam Power Distribution Company Limited, Sericulture
and A4;riculture took part in the camp and displayed their schemes as a part of
their endeavour to create public awareness.

Fer.:o uillluue tlle greafress to bend his,torg itself, btt each oJ tts cott un'k to chonge

a smoll portion oJ ewnts, It is Jrom nunberless dtuerse acts oJ courage and' fuUeJ *nt
lutmonhistory is sha@- fuchtme amon stottds upJor anideal or acts to inpruue the lot

oJ otlers, or strikes ot agahTst i4iustice,le sends Jorth a ting ripple oJlape, and crossing

eoch other Jrom a milllon different centres oJ energg ond dafing tlase rtpples build a

atrent uhtch can sweep down tle mightiest ualls oJ oppression and resistarVe.

- Robr.rt F. KentTedg
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Farewell to Justlce Ajtt Siagh, Chief Justice, Gauhati Htgh
Court on 56 September, 2018

*nior adu@ale Nilavananda Drlla swakw in tle
Fl,.l Court reJerence

Ju.stice Arup Kwnur Goswot,.i presenting a
tr orlitiorlol' Xar (],i' to ChieJ J us tice Aj n Sing h

Sitting Judges oJ Gc:ltl.tlti HUh CotuT with ChieJ
Justice.Aiit Singh

ChieJ Justice Ajit SiJ]q,h deliuering his Jorcue[ ChieJJ.,.stice Ajx Singh leotw hE olfrce
swech

The Judges of the Gauhau High Court and Members of the Registry bid
farewell to Chief Justice Ajit Singh on 5s September, 2O18, on his retirement. A
Full Court farewell reference was held on that day in the Court No. I of Gauhati
High Court. Justice Ajit Singh had taken keen interest in development of
judiciary in the region. During his tenure, Gauhati High Court achieved the
distinction of being only one of the two High Courts in the countr5r where there
was reduction of number of pending cases. His lordship also carried out
cleanliness drives under the 'Swachh Bharat Abhiyan' in the Court premises
and other socio-legal projects. A dinner was also hosted on O4-Og-2018 in honour
of Smt. Neerja Singh and Justice Ajit Singh.
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Justrbe Nelson Sailo compertg in the prqrotrare Justtce Ko-lqott Ro,i S|],-o,].a deltDering his speech

Justlce AJlt s.uigh uitllJusttce Ani,r],a Ho2ol*o-
Jomer Judge, Gauha,ti HUhCowt and oth.ers

&r.stice AJU s,,€h LDilh Justice Suman Shyam

Stnl. Neerja SiJlgh being preset'ted, Loith a Ft oJ
ndddadlodq artdJustice Mt AUoz Ali
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Glimpses of the Farewell Dinner
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IN THE GAUIIATI HIGH COURT
TTIIE HIGH COTJRT OF ASSAM, NAGALAND, MZORAM AND ARI]NACHAL PRADESH]

Permanent Judges

Name ot Chief Justice /Judg€s Date of Elevation

ChiefJustice (Acting) Arup Kumar Goswami 24.0t.201t

lustice Uiral Bhuyan I7.10.201I

Justice Manojit Bhuyar 07.0r.2015

Justice Michael Zothankhuma 07.0t.2015

Justice Suman Shvam 07.01.2015

Justice Songkhupchung Seno 03.10.20166.

t.

5.

1

{.

Date of Retiremert

28.02.2023

I0.03.2023

I I.06.2031

01.08.2026

22.tO.2027

M.02.202t

Sl.No

Sl.No Name of Additional Judges Date of Birth Date of Elevation L\Irrtnt IinulrTil
Justice lanusungkum Jami. 0t.03. t964 22.05.20t3 2l.l 1.2018

Justice Manash Ranjan Pathak 28.08.1965 22.O5.20t3 2l.l1.2018

Justice Rumi Kumari Phukan 0t.07. t960 07.0 t.2015

Justice Achintya Malla Bujor Barua l5.l1.2016 t4.l1.20r8

Justice Kalvan Rai Surana 13.12. t965 t5.I t.20t6 t4.l1.2018

Justice Prasanta Kumar Deka 05.11. t959 l5.l t.2016 t4.l1.2018

Justice Nelson Sailo 09. r0.1968 l5.l I .2016 r4.l1.2018

Justice Ajit Bonhakur 01.12. t961 t5.l 1.2016 t4.l L2018

Justice Hitesh Kumar Sarma 0r.07.1960 19.05.20 r 7 111.05.20 t 9

Justice MirAlfaz Ali 21.M.1959 19.05.2017 18.05.2019

PENDENCY, INSTITUTION AND DISPOSAL STATEMENT OF GAUHATI HIGH COURT

FOR THE PERIOD FROM 01.04.2018 to 30.09.2018

AU Jltdicial Estabtishments urder julsdiction oJ Gdtuti High Court ore herebg
reqt@sted to send all tle eoent details along uth platqropfs relnting to Judiciotg Jor
publication tn the Juture lssues oJ ATMAN to the Jollousing enoil-lD-
neusletterafrnon@mailam 

- Mitor, ATMAN

l.
2,

l

0.

6.

7.

8.

I

Name of
Benches

Pendency as on

0l.04.2018
Institution for the

period from
01.04.2018 to

30.09.20 t 8

Disposal for the

period fiom
01.04.2018 to

30.09.20r 8

Total pendency

as on 30.09.2018

Principal Seat 30rr: 6603 30632

Kohima Bench 378 226 2@ 395

Aizawl Bench 170 197 354

Itanagar Bench 1034 6ll .130 t2t5

Total 32155 7580 7 439 32596
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IN THE GAUHATI HIGH COURT

ExdldingMt*.Cas€s
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